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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).7739/2008

(From the judgenent and order dated 02/01/2008 in CRLMC No.
2639/ 2006 of the H GH COURT OF DELHI AT NEW DELHI)

STATE OF NCT OF DELHI Petitioner(s)

VERSUS

RAJI V' KHURANA Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and stay and
of fice report) (FOR FI NAL DI SPCSAL)

Dat e: 09/02/2010 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN

P. P. Ml hotra, ASG

T.S. Doabi a, Sr. Adv.
Rachna Srivast ava, Adv.
Sadhana Sandhu, Adv.

M D. Doabi a, Adv.

D. S. Mahr a, Adv.

For Petitioner(s)

Si ddharth Lut hra, Sr. Adv.
M i Shar ma, Adv.

Kal yan Roy, Adv.
Anur ag, Adv.

Ashwani Kumar, Adv.

For Respondent (s)

SSSFS SSFFSS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard the | earned Additional Solicitor General and
| ear ned seni or counsel appeari ng on behal f of
respondent at | ength.

Del ay condoned.

Heari ng concl uded. Judgnent reserved.

Witten submi ssions nmay be filed by the parties
within one week.
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